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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL .
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Order dt, 7-2-2001.

Heard shri B.K,Sahu,learned counsel
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for the petitioner and Mr.s.3.Jena,leamed ASC
for the Respondents.Leamed counsel for the

petitioner has filed a Memo that he does not
want to pursue this OA.In view O0f this the 0aA

is disposed ©f as not being pressed.
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